
W ritten Answ ers
C t t t n l  AdvlM ry B oard o f BducatUm 

•418. Shrl S. K . Raztnlt Will the 
MinUtet of Edu««aoa be pleased to 
state:

(a) whether any meeting of Basic 
Bducation in Standing Committee o« 
the Central Advisory Board was held 
recently;

(b) if to, the main recommenda­
tions oj the Committee; and

(c) the steps, if any, taken or proposed 
to be taken to implement them?

The Parlbunoitury Sea ytag to 
the Minister of Education (Dr. MU M>
Oaa^ (a) to (c). A  statemoit is laid « i 
the Table of the House. [5 »« AppauUx 
III, annexure No. 23].
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hidton Instituta o f  Tecbnolofy, 
Kharagpur

*4ao, 8hri Shree N arayaa Daas
Will me Minister of Edoeatiofi be pleated 
to state:

(a) whether the full-time course in 
Industrial and Produaion Engineer­
ing at the Indian Institute of Technology, 
Kharagpur it in operation; and

(b) if SO) the ntimber of students 
iwho nave undergone that course and 
those who are undergoing it now ?
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The Parllamenury Secreury to 

the Miniater of Education (Dr. M. M. 
Daa)i (a) and (b). A  statement is laid on 
the Table of the House. Appendix 
III, annexure No. 24]. .

Defance S en ses Officera

Â<%w f  Sardar Hukam Singh:
Shri Bahadur Singh:

Will the Minister of Defence be 
pleased to state:

(a) whether the Defence Services 
Officers have compulsorily  ̂ to stibmit 
periodical reports about their financial 
position;

(b) if so, what is their general financial 
condition; and

(c) what percentage out of them is in 
debt ?

The Deputy Miniater of Defence 
(Sardar Ma)ithia)t (a) No, Sir.

(b) Does not arise.

(c) The information is not available.

Secretariat Appointmenta

*422. Dr. Satyawadit Will the 
Minister of Home Affairs be pleased to 
state:

(a) the number of cases rejected by 
the U.P.S.C of direct appointments 
made in Class I and II Services in each 
Ministry during 1953, 1954 and 1955 > 
and

(b) the nimiber of cases in which' 
those rejected persons have again been 
absorbed in service.

The Deputy Minister of Home 
Alliairs (Shrl Datar)t (a) and (b). It 
is* not clear what is referred to as direct 
appointments being rejected by the Union 
Public Service Commission. Direct 
appointments to Class I and Class II 
Services, except in cases specifically 
excluded from the purview of the Union 
Public Service Cotnmission, have to be 
made in consultation with the Commis­
sion unless the appointments are such that 
they are not liicely to last for more than 
one year. As, however. Union Public 
Service Commission selection, after due 
advertisement, naturally takes sometime, 
it often becomes necessary to make provisio­
nal appointments to carry on tne work 
in hand. Such appointments are made 
on the clear understanding that persons 
so appointed will have to vacate unless 
they are themselves selected by the Union 
Public Service Commission, as soon as 
the Commission’s nominees are ready to 
join the post. These instances do not 
amount to appointments made by Govern^




